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Magistrate Unnao for verification for verification

of character and antecedents of the applicant, THe
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SriKrishna ‘Mishra is resident of villase Khatrin Kher
= 35 ad = 4 Y | =P ) 23
and that 1s why the impugned order was passed &lthough,

the applicant has alrea «Nﬁ&@ taken over the chgrge, AS
the applicant's services were terminated on the around
that he was not resident of villa age Khatrin Khera, No

w

of hearing ha

his services by the re spondents,

3 Accordingly, this application is allowed and
as no opportunity of hearing was givento the applicant,
the order dated 9,4,1992 is quashed, The applicant
will be allowed to continue in service if in the

meantime, mo regular appointment has bee
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be open for the respondents to hold a fresh enquiry in
the matter associ iating @@@B the applicant within a

period of three months from the date of receint of the
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certified copy of this order. In Case, it is found that

sident of of that

@

the gpplicant, ififact, was not the r

village, his JOJOLHLTCHtSthl stand quashed but in case

~

it is found, that he &81fesident of village Khatrin Khera,

he will be allowed to continue in service, The ap Dlluutl“"

is dispc above terms. No order as to the

i R
Vice-Chairman

been given to the applicant in terminatina

to this effect has taken place and no opportunity
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